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The Minister of Works, HolISIna' and 
Urull Developmellt (Sbrl Mehr 
CbaIld Khanua): (a) and (b). Yes. 

(C) The difficulties, that would be 
felt IIJI a result of the raising of the 
level of the lanes, were pointed out 
by the Central Public Work.s Depart-
ment to the Municipal Corporation of 
Delhi, when the work was commenced 
in June/July, 198G. The Corporation 
a,greed to construct open surface 
drains along the compound walls of 
the quarters to facllltate drainage df 
water, The work has not yet been 
carried out and the Central Public 
Works Department are pursuing the 
matter with the Corporation. 

Rural Water Supply Schemes In 
XeraJa 

1475. Shrl Mohammed Koya: Will 
the Minister of Health alld Family 
Pla .... 1n&' be pleased to state: 

(a) whether rural water supply 
.cheme has been sanctioned for Erat-
tupetta in Kottayam District, Kerala; 
and 

(c) If 80, the reasons tor the delay 
in taking up the scheme? 

The Mllllster of Health and FamlIy 
Plallnillg (Dr. Sasblla Nayar): (a) 
No scheme for the provision of water 
8upply to EraUupetta has been recelv-
pd from the State Government. 

(b) Does not arise. 

Rural water Supply Schemes in 
Xerala 

U'S. Shrl Mohammed Koya: Wi11 
the Minister of Health alld Family 
Planninl be pleased to state: 

(a) whether the rural water supply 
scheme in Ponani was sanctioned by 
the Government of Kerala; 

(b) whether the Panchayat there 
exprelsed its wi1Ungneu to meet the 
":hare of the C~T'~"!{':"~: and 

(el if 90, the reason..:; for the del-H' 
in implementing the s('heme? 

The Minister of Health aud FamilJ' 
Planning (Dr. Suahlla Nayar): (a> to 
(c). Information is being collected 
from the State Government and will 
be placed on the Table of Sabha 
when received. 

Rural Water Supply Schemes ill 
Kerala 

1477. Shrl Mohammed Koya: Will 
the Minister of Health and FamilJ' 
Planning be pleased to state .the pro-
gress so far made in implementin& 
the rural water supply schemes !D 
Perin tal Manna, Tanur, Parappanan-
gadi and Parav8llila In Kerala StateT 

The Mlnlater of Health aDd .......,. 
Plallllln, (Dr. Sushlla Nayar): The 
required infornr .. tion is being collect-
ed from the State Government and 
will be placed on the Table of the 
Sabha when received. 

E"pOrt 01 Tea 

1t7B. Dr. p. N. Khan: 
Shrl Subodh RallSda: 

Will the Minister of 
pleaesd to sta·te: 

FIIlance be 

(a) whether it is a fact that Il rebate 
of 10 per cent of income-tax on export 
earning is granted to the tea expor-
ters; 

(b) if so, the (otal rebate allowed in 
1964-65; and 

(e) whether there is any provision 
(0 spend the rebated amount for tbe 
development of tea induslry? 

The Minister of Finance (SIal 
Sachindrll Chaudhllri): (a) Yes air. 
The rebate is available to the expor-
lers of all goods and merchandise !D-
eluding lea. 

(b) The Information II beln, collee-
ted nnel will be aid nn the table of tbe 
IIollse in due (·Ol.lr~e. 

(c) There is no liiuch provision.. 




